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THE ANDHRA PRADESH SPECIAL PROTECTION ]
FORCE ACT, 1991.

ACT No. 25 OF 1991 *
{23rd October, 19911

An Act to provide for -the constitution and
Regulation of an Armed Force.of the.
State for Protection and Security of
Government. Treasuries; Institutions
owned and controlied by the State and
also to provide Protection and Security
to the Autonomous Bodies, Establish-
ments, Institutions, Industrial Under-
takings and the- Employees of all '
such Industrial undertakings and for :
maters connected therewith or inciden-
tal thereto.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-second Year of the Republic
of India, as follows:- :

1. (1) This Act may be called the Short title
Andhra Pradesh Special Protection Force fxtest &
Act, 1991 . . _ Commencement.

* Recetved the assent of the Governor on the 21-10-1991,
For statoment of object and reasons plesse see the Andhra
Pradesh Gazette, Part 1¥-A, Extraordinary, dated 25-09-19%1
at paga 15,

[217]

.4



Défiui@ionl.

218

{2) It extends to the whole of the

State of Andhra Pradesh

(3} It shall come into forca onsuch
,date as the State Govermment may, by noti-
fication appoint.

2. - In this. Act, unless the context
othervise reguires,—. . o o

{a) 'armed force' means the Special
Protection Force.constituted under section
31

(b} ‘'autonomous. . body' -, means ‘an
institution wholly or partially run on the
funds .or, grants of or controlled by the
Government; ’

{¢) . 'Director -Genexal! means the
Director- General of the Force appointed

‘unde:: saction 4;

. {d) ‘'enrolled., memhers of the Forae'
means  any subordinate’ officer, under
officer or any other member "6f the Porce
cf- the xank not lower than that of am
under officer;®

(e) 'establishment' means an offica,
guest house or such other institutions run
by the' Government; .

{£f) .'Force custody' meanszthe arrest

" pr confinement of a member of the.force in

accordance with theé rules made nnder. this
act;

{g} ‘Government" nleans Government.

of Andhra Pradeésh;

(h} ‘industrial undertaking® means
any undertaking perteining to a scheduled
indugtry and includes an undextaking-engaged
in any other J.ndustry, or in any trade,
busiress or service which may be regulated
by law made by the Parliament or Legislative
Assem.t_:ly of the State;

e e———— -
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(i) ‘industrial undertaking in
public sector' means an industrial under-
.taking owned, controlled or managed by the
Goverment’ and mcludes -

_ {4) & Government company as Central Act
defined in 8ection 617 of the Companies ] -af 1956,
Act, 1956;

{ii) a Corpcration establiished and
is controled by the Government;

(§} ‘Managing Direc¢tor® in relation
to .an industria) witdertaking, means the
person, who exercises control "over the
affairs of that.undertaking and includes a
general manager, manager, chief executive
officer or called by any other name;

¢ (k) 'Membar of the Force' mgans a
person appoainted &e such to the FPordéunder
this Act;

{1) ‘'Prescribed" means prescribed
by rules made under this Act;

{m} 'scheduled industry' means any
industry. engaged in tha manufacture or
production of the articles mentioned in
the First Schedule- to the Industries Central i
pDevelopment and Regulation Aet, 1951; 65 of 195"

{n) 'State' means the State  of
Andhra Pradegh; -

‘{o) 'strategic.,and wital installa-
tions' means all such vulnerable poiﬁts ar
areds as specified ‘by the Govermment from
timd te time, and declared essential for
the maintenance of the life of the community
and which regquire special protection
against sabotage;

{p) 'subordinate officer' means a
person appeinted to the force as an Inspec-
tor, a Sub-Inspector or an Assistant Sub-
Inspactor; -
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{g) 'supervisory officer' means any-

_of the officaers appointed under secton §
and includeas any other officer appointed
by the Govermment as supervisory officer
of the Force; .

© (£Y 'under officer' ‘means a paxson
appointed to the Forceas a Head Constable,
or Constable,

Constitutim 3. {1) The Government shall, a8 soon
of the - as may ba after the commencemant of this
Fores, Act, by notification constitute an armed

force called, "The Andhra Px:adesh Special

Protection Porce"

{2) The Porce shall consist of such
numbeyr of superviscory officers, aubordinate
officers, under officers and othei enrclled
memiers and shall receive such pay and
other remuneration as may be prescribed,

{3) ‘The Headguarters of the Ferce
shall be at BHyderabad or at such other
places as may be specified by the Govern-
uent. from time to time.

Appointsent {1) The Government may appoint a

and powers 'pérson to Be the Directer~General of the
of the Force and may appoint other persen to be
Director- Inapectors — Geneaxal, Deputy °~ Inspectors
" Genarsl amd General, Cemmandants, Deputy Cemmandants
Supervigory and Msismt Comandantu of the Forca.
Officers.

’ (2) The Director-General and every‘
other supervisory .officer =0 appointed
under sub-section (1) shall bhave and may
exercise, such powers and ppq!m Buéh
_dut.ios as may be prescribld .

Appointment S. ‘l'ha Director-General or such super—
of anrolled visory. officer as nay be authorieed by the
members of Government shall enroll meabers of the
the Forcs. Porce in the manner prescribed, -

certificgtes ' 6. Every enrolled member under section 5
of sembérs whall e granted, on his appointment, a
of the -~ partificate in the ferm prescribed under
Force. the seal of the Directot-General or such

'Ll
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. . ~ . .
- other supervisory officer as the Birector

General may.specify in this behalf, and
the person holding such ctertificate shall
exercise the powers of an enrolled meaksr

E of - the Force and perform such duties as.

may be prescribed.

7. (1) Thé Director-General shall ke
the principal ' administrative officer of
the Force_subject to the overall contrel
of the Government. He shall exercise such
powers and perform such duties as may be
prescribed. !

. (2) Subject to the provisions of
the sub-section (1) the administration of
the Force within such local -limits as may
be prescribed shall be carriad on by the
Inspector-General, Deputy Inspactor General,

Commandant, Deputy Commandant or Asaistant’

Comnandant 1in  accordance with the provi-
sions of this Aqt and any rules made thare-
‘under and every supervisory officer placed
in charge -of . the ‘protection and security
of Government Treasuries, - Instituticos,
autopomous bodies, industrial under-takings
assets owned .and contrelled by the State
and Central Governments and strategic and
vital installations in "the 'State shall
function on such terms and conditions as

may be prescribed and shall subject to.any-

direction that may be given by thé Govern-
ment or the Director- General in this
behalf, discharge his functions under the

Supsrinten—
dence and
adainistra—
tion of the
‘Force.

general supervision, direction and control .
of the authority in charge of the institu-

tions, autonomous bodies or strategic and
vital installations and managing directors
of- industrial undertakings.

‘8. It shall be the duty’ of everyDuties of

pfficer and memhar of the Foroes:-.

{i} to cbey and execute all-orders
lawfully issued to him by his superior
authority;

(ii) to protect-and safaguard the
Government Treasuries, institutions, auto-
nomous bodies, -industrial undertakings and

ncubers of;
the Fored.
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assets ovned and controlled by the State
Governrient or strategic and vital jinstal~
lations under their edntrol;

tiii) to protect and safeguard such
other industrial undertakings and instal-
lgpions for the protection and security of
‘nich he is deputed under section 9;

"(iv) to protect and- safeguard the
eoployges of .the Industrial’ Undertakings
and Installations referred to in cliuees
(i1) and (111).”

. (v) to do any other act conductive
to the protection and security of the ingti-
tutione, autonomous bodies, industrial

undertakings and agsets or strategic and”

vital ipetallatfons referred te in clauses
(11) and (11i1) and thée empioyees raferreg
to in clyuse (iv).

' !

3. Suhject to any general direction of
the Government and the recovery of chaxges
of the force on such terms and corditions
a5 may be prescribed under clause (J) of
sub-section {2) -of gection 21 of the Act,

.it shal) be lawful for the Director-General

on & request received in this behaif from
the authority in’ charge of the establish-
ments, . institutions,- autonomous - bodies,
industrial . undertakings and. aasets, or-
strategic. vital installations which are
not owned or controlled by thé State Govern-
ment or which are financed, owned or con-
trolled by the Central Government, showiag
the necessity thereof, to depute such nufi-
ber of the” members of 'thé Force as the
Director - General may consider’ necessaxy
for the protection and security thereof
and any installations attached thereto and
the members of the Force so deputed shali
be at the charge of such officer or aviho-
rity as directed by the Directoxr-General
or ‘any other officer on his behzlf:

Provided that in the case of an esta-
blishment, -institution, autonomous body,
undertaking, strategic or wital installa-
tions contrelled or managed-

{2) by a Government Company in which
the Government is not having interest, ne
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Buch request shall be entertzined unlegg
it is made with the consent of the Director-
General or with the approval of the
Government;

{b} if the Director—General is of
the opinion that the cTrcumstances necessi-
tating the deputation of the members of
the Force in relation to an institutaon .,
.avtonomous bedy, an industrial undertaking
and asséts or strategic and vital instal-
lations under sub-clause {a) have ceased
to exist, he may withdraw the members of
the .Force so deputed without assigning any
reason thereof;

{c) every member of the Force while
discharging his ' functions during ~ the
period of deputation shall continue to
exercise the same powers and be. subject to
the_ same responsibilities, discipline and
penalties as would have been applicable to
him under thie Act, if he had been dis-
charging those- duties in relation to an
establishment, an institution, an autonomous
body, an industrial undertaxing and assets
or strategic and vital installations of
State Government.

10..- (1) Any member of the Force, may Power to
without any order from a Magistrate and arrest with-
yithout & warrant arrest:- out warrant.

(i} any person, who voluntarily-
caukes hort to or attempts voluntarily to
cause hurt to, or wrengfully restrains or
atempts wrongfully to restrain or assaults
threaténs to assault or uses or threatens
or attempts to use criminal Force to any
employeey referred to in clause (iv) »f
section 8, or tc him or any other membar of
the. Force in discharge of his duty as such
‘employee or in execution of his duty as
such member, as the cage may' be, or with
intent to prevent or to deter him from dis-
charging his duty as such member or in con~
sequence of anything done or attemprad to
be dene by him in the *awful ddscharge of
his duty as such member.

(1i) any person who has bear
concerned in, or against viom a reasonable
SULPicCion exists of has having been concerned
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in or who is found taking precautions o
congeal his presence under circumstances
which afford reason to believe that he is

taking. such precautions -with a view -to.

. committing, &a cognizable offence which

relates "to property belonging to, or in

* the premised of, any establishment, insti-

tution, autonomous body, industrial under-
taking and assets or any strategic and
vital installations referred to in clapses

(ii) andg (ifi) section B, or relates to .

other installatisons, or to property .in the
premises of the other , inatallatiocns,

referred to in-these clauses pr the esta- .

blishments, institutions, autocnomcus-bodies,
iodustrial undertakings and assets or gtrate-
gic vital installations for the protection
of which he ig deputed under section 5;

{iii} ‘any, person who ‘commits or

.

attempts to commit a cognizable -offence ’

which involvea or which is likely to involve

- danger, to the life of any' persdn

Power to
pearch with-
out warrant.

engaged in caArrying on any work relating,
to any astablsihment, inatitution, autono-
mous body, undertaking, or installations
referred to in clauses {(ii} of this sub-
saction. : :

{2) If any person is found tras-
passing on the premises of any industrial
undenzgking raferred to in clause (ii) of
sub-section {1}, he may, wlthout prejudice
to any other proceedings which may,K be
taken against. him, he removed from such
premises by any member of the Forge. =

11. {1) vhenaver any -member of , the
Force, has reason to baliave that any such
offence as is referred fo in seetion 10
has been or is being committed “mnd that a

search warrant cannot be obtained without -

affording the offender an.opportunity of

escaping or concealing evidence of the -

offence; he may detain the offender -and
search his peraon, belongings and premises
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forthwith and, if he thinks proper, arresc
any person whom he has reason to believe
to havz committed the offence.

{2) The PtOVJ.S:I.OnE- of thn Code of Ceatral
Ccriminal Procedure 1973 relating to searches Acc 2
under that code shall, 'so far as mayv be, of 1974,
apply to searctes under this section.

12, Any member of the Force making an ‘Procedure
arrest under’ this® Bet, shall, without to be
unnecessary delay, make over the perspn s¢ followed
arrested to a police officer, or, in the after
.abserice of a police officer, take such arrest.
person or cause him to be taken to the
nearast police station together with a
report of the circumstances occasioning
the arrest. ’

13. Mo suit or prosecution shall be Protection
entaertained in any Couxt against the Force of action
or against any officer or member of the doae in
Fgrce or against'any per:on -acting under good faith.
the order or direction of the Force or any
officer or member of the Force for anything
which is in good faith done or intended to
be done under this Act or any rules made
thereunder. :

14, No court’ shall take cognizance of Cogalzance
an offence against any member of the Force of offence.
with regard to any act. done by him while
discharging or purporting te act dn the
d:.scharge of his duty except with the
prior sanction of the Government.

15. {1} Every membex oi the Force shall Yeabere of
be considered to be always on duty and the Force
shall, at any time, be liable to bhe to be coa-
employed at any place within the State of sidered al-

Andhra Pradesh andout side alsa. vays on
duty and

{2) tic member of the Force shall liable to
engage himself in any employmert or office be employed
other than his duties under this Act. any where

. . in the State

(3} A member of the Force shall not and out
by reason of his suspension ‘from his side also.

J. 915-1% ,
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office cease to be a member of the Force;
and he shall during that pariod’be subject
to the same responsibilities, discipline
and penalties to which he would have been
‘subject if he were on duty.

16. (1) Subject’ 'to the provisions . of
article. 311, the Director-General of the
Force may appoint any of the supervisory
officers to impose such penalties after
conducting enguiries in accordance with
the provisions of the Andhra Pradesh Civ;l
Services  (Classf{fication, Control - ‘and
Appeal) Rules, 1963 anéd non-appealable

penaltias by way of sumary disposal in

the manner prescribed..

Eﬁglanationz— For the purpose of thls
section, --

(a) punzshments claseified as non-
appealable shall consists of.--- ’

l. Fatigue duty;

2. Bxtra Dbrill, and

3. Confinement to barracks for seven
daya; - and |

(b)Y Punighments which are classified
as appellable shall con-ist Of y~=r

l. Censure

2. Fine.
3.-ﬂithholdingofincrementorprnmotion.
4., Reduction in Rank.

5. Recovery from pay.

6. Compulsory retirement.

7.-Removal from seérvice.

8. Dismissal from mervice; and

'8, Suspeneion:

Provided that in respect of class (b}

of pun;shmanta an appeal shall lie within,

thirty dayps. from the .date of the communi-
cation of the order to such appellate
authtiority as may be prescribed.

Fa
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17. (1) W6 member of the Force, shall, Restrictiosx
- without the previous : sanctien in writing repecting
of the Government or of tha prescribad rights to
authority,-- fora
- AgmociatTon,.
(a) be & membar of, or be asacciated ’
in any way with, any trade union, labour
union, p911tica1 party or with any class
of trade unions, labour uniona or poli-
tical partiee; or .

{b) be a member of, or be associated
in any way with, any other society, insti-
tution, association or organigation that
is not recognised as part of the Force or
is not of a purely social, recreational or
religious nature; or;

Explanation:- If any guestion arisges as
to w%ether' any .- society, institution,
association or -organisation is of purely
social, recreationzl or religicus nature
under’ clause (b) of this sub-section; the
decision of the Government thareon shall
be final.

{2) No member of the Force shall
partxczpate in or address,.any meeting or:
+take part :.n any demonstration organised
by anybody of persons ‘for ‘any political
-“purpose or for ‘such clthe;r: purposes as may
‘be prescr:l.bed.

18. (1) Every- person who- for any reasonSurrender of
ceases to be an enrolled member of. the certificate
Porce, shall forthwith surrender &to anyams etc.,
supervisory officar empowered to receive by persons
the same, his certificate of appointment, ceasing to
the arms, acrtoutrements, clothing .andbe menbers
other articles which have been furnished of the Force.
to him for the performance of duties az an
enrolled member of the Force. :

{2} Any person who wilfuliy neglacts
or refuses to suriender the articles as
required by sub-section (1) 'shall be

e et ——————r e
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liable for forfeiture of financia?

benefits and prosccution undexr the Law.

{3} Nothing in this connection shall
be deemed to apply to any article which,
under .the orders of the Director-General,
has become the property of the person to
whom the 'same was furnished.

pplica~ - 13, The police {(Incitement to Dis-
tioa of affection} Act, 1922, shall apply to
Act, 1922 pombers of the Force as it applies to
to the Cem- wemhers of a Police Force.
biera of the i
Foree. 20. Nothing contained in the payment of
" Wages Act, 1936, or the Xndustrial ODis-
terrain putes Act, 1947, or the Factorias Act,
Acts mot 1948, except the provisions relating to
to apply . health and safety or any corresponding law
tomenbeTs relating to.investigation and settelement
of the of industrial disputes in force in the
Force. State shall apply to membexs of the Force.

Yower ro 21. (1) The Government shall, in ad&di=-

make Rules.tion to the rule making powers conferred
_on them by any other proviaions of this
Act, have power to make rules generally to
carry out all or any_ of the purpeses of
th:.s Act.

(2] In particuiar and without preju-

dice te the generality of the . foregoing
powers, such rules may provide for, --

taY ragulating the classes, ranks,
grades, pay and remuneration of members of
the Force and their conditions of scrvica
in the PFerce: .

(b} reguJ.at::l.ng the povers and duties
of members of the, Forcz authorised to
exercise any :Eunc:t:l.ons by or under . this
Act;.

{c) fixing the period of service

for members of the Forca'
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{@¢) ptescribing the description and
quantity of arms,accountrements, <lotning
and cother necessary articles to be fur—
nished te the members of the Force:

ie) prescribing the places ef
residence of members of the Force;

{f) institution, management *  and
regulaticn of any fund for any purpose
connected with the administration of the
Force; . )

(g} regulating the punishments and
prgéc:ibin% auvthorities to whom .appeals
nay be preferred frem orders of puhishment,
cr romiszion of fipes orf other punishments,
and the procedure to be followed for the
disponsal of such appeals;

{¢h} regulating matters with respect

of Force custedy under this Act including.

the procedure to be followed for  taking
perscns invn custody;

- {i) regulating natters with respect
to disposal of cases relating to offcnces
under this Act and spocifying places 'in
which persors convicted under this Act may
be c¢onfinad;

{j} the terms and conditions -sub-
ject to%which members to the Force may be
ceputed under section 9 and the charges
thereof. . ’ :

{3) Every rule made under .this Act,
shall immediately after it is made, b
1sid before ihe Legislative Assembly of
the Stste if it is in session and if it is
not in session, in the session immediately
following, for a total period of fourteen
days which may be comprised in one sestsion
or in two successive sessions, and. If
before the expirztion of the session in
which it is so laid or the sekssion inme-
diately following the Legislative Assembly
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agrees in making any. modification In the
rule or it tha annulment of the rule, the
rule shall “from the.date on which the
modificatira or annulment is notified,
have affect. only in such modified form or
shall stand annulled &z the casa may be,
8¢ howaver, that any guch modification or
annulment shall be without prejudice to
the validity of anything. praviously done
under that rule. - o '





